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UNSTARRED QUESTION NO:4009
ANSWERED ON:20.04.2010
SALE OF ADVERTISING SPACE
Chitthan Shri N.S.V.

Will the Minister of INFORMATION AND BROADCASTING be pleased to state:

(a) whether there is any provision under the Press Council of India Act for sale of space for releasing advertisements in newspapers
and print media; 

(b) if so, the details thereof and if not, the reasons therefor; 

(c) whether the Editors Guild of India has expressed their views on paid News system in print and electronic media; and 

(d) if so, the details thereof?

Answer

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING (SHRI C. M. JATUA) 

(a) & (b) No, Sir. On the contrary the Press Council has counselled the press to ensure that advertisements and news are clearly
distinguishable from each other. It has also currently inquired into allegations of Paid News Syndrome during election time. The report
is likely to be finalized shortly. The relevant norm on advertisements in the Norms of Journalistic Conduct and guidelines on election
news coverage are annexed. 

(c) & (d) The Editors Guild of India has in its press note on this issue dated 23.12.2009 condemned this unethical practice and called
upon all editors of the country to desist from publishing any form of advertisements which masquerade as news. They went on to say
that it is imperative that news organizations clearly distinguish between news and advertisements with full and proper disclosure
norms, so that no reader and viewer is tricked by any subterfuge of advertisements published and broadcast in the same format,
language and style of news. 

ANNEXURE 

ANNEXURE REFFERRED TO IN REPLY TO PARTS (a) & (b) OF THE LOK SAHBHA UNSTARRED QUESTION NO. 4009 TO BE
ANSWERED ON 20.04.2010 

NORMS OF JOURNALISTIC CONDUCT 

36. Advertisements 
i) Commercial advertisements are information as much as social, economic or political information. What is more, advertisements
shape attitude and ways of life at least as much, as other kinds of information and comment. Journalistic propriety demands that
advertisements must be clearly distinguishable from news content carried in the newspaper. 

ii) No advertisement shall be published, which promotes directly or indirectly production, sale or consumption of cigarettes, tobacco
products, wine, alcohol, liquor and other intoxicants. 
iii) Newspaper shall not publish advertisements, which have a tendency to malign or hurt the religious sentiments of any community or
section of society. 
iv) Advertisements which offend the provisions of the Drugs and Magical Remedies (Objectionable Advertisement) Act as amended
in 2002, or any other statute should be rejected. 
v) Newspapers should not publish an advertisement containing anything which is unlawful or illegal, or is contrary to public decency,
good taste or to journalistic ethics or propriety. 
vi) Journalistic propriety demands that advertisements must be clearly distinguishable from editorial matter carried in the newspaper.
Newspapers while publishing advertisements should specify the amount received by them. The rationale behind this is that
advertisements should be charged at rates usually chargeable by a newspaper since payment of more than the normal rates would
amount to a subsidy to the paper. 
vii) Publication of dummy or lifted advertisements that have neither been paid for, nor authorised by the advertisers, constitute breach
of journalistic ethics specially when the paper raises a bill in respect of such advertisements. 
viii) Deliberate failure to publish an advertisement in all the copies of a newspaper offends against the standards of journalistic ethics
and constitutes gross professional misconduct. 
ix) There should be total co-ordination and communication between the advertisement department and the editorial department of a
newspaper in the matter of considering the legality propriety or otherwise of an advertisement received for publication. 



x) The editors should insist on their right to have the final say in the acceptance or rejection of advertisements, specially those which
border on or cross the line between decency and obscenity. 
xi) Newspapers to carry caution notice with matrimonial advertisements carrying following text 

# "Readers are advised to make appropriate thorough inquiries before acting upon any advertisement. This newspaper does not
vouch or subscribe to claim and representation made by the advertiser regarding the particulars of status, age, income of the
bride/bridegroom". 

# The Hon'ble High Court of Delhi in connection with FAO No 65/1998 of Smt Harjeet Kaur Vs Shri Surinder Pal Singh directed the
Press Council of India to instruct the newspaper to publish classified/matrimonial advertisement by advising them to alongside publish
the said Caution Notice in their newspapers. 
xii) An editor shall be responsible for all matters, including advertisements published in the newspaper. If responsibility is disclaimed,
this shall be explicitly stated beforehand. 
xiii) Tele-friendship advertisements carried by newspapers across the country inviting general public to dial the given number for
'entertaining' talk and offering suggestive tele-talk tend to pollute adolescent minds and promote immoral cultural ethos. The Press
should refuse to accept such advertisements. 
xiv) Classified advertisements of health and physical fitness services using undignified languages, indicative of covert soliciting, are
violative of law as well as ethics. The newspaper should adopt a mechanism for vetting such an advertisement to ensure that the
soliciting advertisements are not carried. 
xv) Advertisements of contraceptive and supply of brand item attaching to the advertisement is not very ethical, given the social milieu
and the traditional values held dear in our country. A newspaper has a sacred duty to educate people about precautionary measures
to avoid AIDS and exhibit greater far sight in accepting advertisement even though issued by social welfare organisation. 
(xvi) Employment News which is trusted as a purveyor of authentic news on government jobs should be more careful in accepting
advertisements of only bonafide private bodies. 
(xvii) While accepting advertisements of educational institutes newspapers may ensure that such advertisements carry the mandatory
statement that the concerned institutes are recognized under the relevant enactments of law. 
xviii) Advertisements play extremely vital role in shaping the values and concerns of the present day society and as more and more
lenient view is taken of what is not the norm, the speedier may be acceptability of such matters in 'public perception' but at what cost is
the essential point for consideration. It should be borne in mind that in the race to be globally relevant we do not leave behind the
values that have earned India the unique place it enjoys globally on moral and ethical plane. 

Election Reporting-1996 
i) General Election is a very important feature of our democracy and it is imperative that the media transmits to the electorate fair and
objective reports of the election campaign by the contesting parties. Freedom of the Press depends to a large measure on the Press
itself behaving with a sense of responsibility. It is, therefore, necessary to ensure that the media adheres to this principle of fair and
objective reporting of the election campaign. The Press Council has, therefore, formulated the following guidelines to the media for
observance during elections: 
1. It will be the duty of the Press to give objective reports about elections and the candidates. The newspapers are not expected to
indulge in unhealthy election campaigns, exaggerated reports about any candidate/party or incident during the elections. In practice,
two or three closely contesting candidates attract all the media attention. While reporting on the actual campaign, a newspaper may
not leave out any important point raised by a candidate and make an attack on his or her opponent. 
2. Election campaign along communal or caste lines is banned under the election rules. Hence, the Press should eschew reports
which tend to promote feelings of enmity or hatred between people on the ground of religion, race, caste, community or language. 
3. The Press should refrain from publishing false or critical statements in regard to the personal character and conduct of any
candidate or in relation to the candidature or withdrawal of any candidate or his candidature, to prejudice the prospects of that
candidate in the elections. The Press shall not publish unverified allegations against any candidate/ party. 
4. The Press shall not accept any kind of inducement, financial or otherwise, to project a candidate/party. It shall not accept hospitality
or other facilities offered to them by or on behalf of any candidate/party. 
5. The Press is not expected to indulge in canvassing of a particular candidate/party. If it does, it shall allow the right of reply to the
other candidate/party. 
6. The Press shall not accept/publish any advertisement at the cost of public exchequer regarding achievements of a party/
government in power. 
7. The Press shall observe all the directions/orders/instructions of the Election Commission/Returning Officers or Chief Electoral
Officer issued from time to time. 

ii) Guidelines on `Pre-poll̀  and `Exit-polls` Survey-1996 
The Press Council of India having considered the question of desirability or otherwise of publication of findings of pre-poll surveys and
the purpose served by them, is of the view that the newspapers should not allow their forum to be used for distortions and
manipulations of the elections and should not allow themselves to be exploited by the interested parties. 
The Press Council, therefore, advises that in view of the crucial position occupied by the electoral process in a representative
democracy like ours, the newspapers should be on guard against their precious forum being used for distortions and manipulations of
the elections. This has become necessary to emphasize today since the print media is sought to be increasingly exploited by the
interested individuals and groups to misguide and mislead the unwary voters by subtle and not so subtle propaganda on casteist,
religious and ethnic basis as well as by the use of sophisticated means like the alleged prepoll surveys. While the communal and
seditious propaganda is not difficult to detect in many cases, the interested use of the pre-poll survey, sometimes deliberately planted,
is not so easy to uncover. The Press Council, therefore, suggests that whenever the newspapers publish pre-poll surveys, they should
take care to preface them conspicuously by indicating the institutions which have carried such surveys, the individuals and
organisations which have commissioned the surveys, the size and nature of sample selected, the method of selection of the sample
for the findings and the possible margin of error in the findings. 
2. Further in the event of staggered poll dates, the media is seen to carry exitpoll surveys of the polls already held. This is likely to
influence the voters where the polling is yet to commence. With a view to ensure that the electoral process is kept pure and the voters`



minds are not influenced by any external factors, it is necessary that the media does not publish the exit-poll surveys till the last poll is
held. 
3. The Press Council, therefore, requests the Press to abide by the following guideline in respect of the exit polls: 
Guideline: 
No newspaper shall publish exit-poll surveys, however, genuine they may be, till the last of the polls is over. 
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